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Heard, the le•rned counsel for the cpplic•nt. 
The cpplic•mt wils tr•nsferred·fi6Wl the workshop at 

#W· 
Ajmer, vide Annx.A•2 d•ted 19th ~-~~. 92 •nd he sub-

mitted • represent•tion.io far he h•s not complied the :me~ 

erder d•ted 19.11.92 and he is on le•ve since July 93. 

He h•s invited our •ttention to Annx.A-4 d•ted 22.7.93~ 

he hils been shown •t Aj mer. 

We have gone through this order relating to the 

punishment imposed • nd the supersession on account of 

punishment. Applic•nt might h•ve been shown •t Ajmer, 

because the disciplinary proceeding w•s in rel•tion 

to the matter rel•ting t.o Ajmer. 

Ordin•rilyJ •t the time of •bSorption_... the consi­
dr•tion should be seniority and merit. The staff ·which 

h•s been punished and work has not improved even there­

after should be shunted out and meritorious~hould be 

ret•ined. This should be the policy ordinarily •nd the 
seniority may be one of important consideration for 

retention but the inefficiency and punishment of the 

surplus steff miiy ea~Q... ~~ the disqu•lific•tion for 

retention in employment •lso. 

The le•rned counsel for the aoplicant h•s invited 

our •ttention to Annx.A-7 •nd submitted th•t the Work­

shop •t R•napr«tiip Nag•r is being closed •nd he will 

h•ve to be •bs<::>rbed •g•in •nd Mit¥ h«ve to be transfe­

rred may be on account of one reason or other. He is 

h•ving two options o:ne to comply with th~ order,~% 
secondly in case he does not want to comply the order 

he should seek legal recourseJif av•il•ble. This is 
not a case where we should interfere. The petitiom 

is rejected. 

/. AlA£./ (~a) 
Vice Chcirm&n. 


